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Gove Azadi Ka
e Markelp!ace Amrit Mahotsav

¥

f9s g=ar/Bid Number: GEM/2026/B/7477211
fedich /Dated: 25-04-2026

fas c&aasr / Bid Document

9= fAawur/Bid Details

95 dc @9 & ad@/a3T /Bid End Date/Time

12-05-2026 15:00:00

e geld &1 ali@/a@# ™ /Bid Opening
Date/Time

12-05-2026 15:30:00

5 Queper duar (de @A H arl/@ @) /Bid Offer
Validity (From End Date)

0 (Days)

FAGA/TST W IAA/Ministry/State Name

Ministry Of Law And Justice

faswar @ AT/Department Name

Department Of Legal Affairs

IS H AFA/Organisation Name

Income Tax Appellate Tribunal (itat) Jaipur

PRIt 1 ATAA/Office Name

Delhi

a&g Aot /Item Category

Customized AMC/CMC for Pre-owned Products - Compatible
Toner Drum; Lapcare; Annual Maintenance Contract (AMC);
suplly Toner Drun on demand; No

34 3@ /Contract Period

2 Year(s) 1 Day(s)

fsX & geaaa 3itaa afffe iR (3 auf @)

/Minimum Average Annual Turnover of the |5 Lakh (s)
bidder (For 3 Years)

3/ dar & fow 3T R@era sgHa &

ad/Years of Past Experience Required for 2 Year (s)
same/similar service

3 e & Qa3 & Rodr maeas 3gHa ¢/Past Yes

Experience of Similar Services required

auf & 3T T TH3NR A THATHS B FT WA & /
MSE Relaxation for Years Of Experience
and Turnover

Yes | Complete

IE3NT & AT 3egya & auf 3N <3N’ A ge vara
&1 718 ¥ / Startup Relaxation for Years Of

Experience and Turnover

Yes | Complete

fahar @ AP 3T gEAdS/Document required

from seller

Experience Criteria,Bidder Turnover,Certificate (Requested
in ATC),OEM Authorization Certificate,Additional Doc 1
(Requested in ATC)

*In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer

1/9



{95 faawui/Bid Details

w1 3 AfagreRl g 3ues U T gFdardsi B
fafaer 3t smer A arer wol fAfdars Rt @t fewrer
e §7 Hed A #/Do you want to show

documents uploaded by bidders to all
bidders participated in bid?

No

s o & geg der T@a: a9 Jea & o
3maRys s 6 =AM / Minimum number of

bids required to disable automatic bid
extension

da$ STl / Number of days for which Bid
would be auto-extended

3iieT TRaEd A dA fhdell 9 fhar Sirew &1 /

Number of Auto Extension count

9= @ Ry e’ afha fFar/Bid to RA enabled

No

Hal & faT 3uaey EEA/ITC available to
buyer

Yes

95 @ yaR/Type of Bid

Two Packet Bid

dehelichl Feichel & GRIAT Tehelichl TAEIRIUT ]

HAJAT AT /Time allowed for Technical 2 Days
Clarifications during technical evaluation
Jgarfad s fea / Estimated Bid Value 1000000

AP ugfd/Evaluation Method

Total value wise evaluation

A i arelr AT G¥ardst 93U IaTSF ¥ /

Financial Document Indicating Price
Breakup Required

Yes

SuHS fAeRU/EMD Detail

TsarssY da/Advisory Bank

Bank Of Baroda

suadr TfRAYEMD Amount

10000

$didsh faavor /ePBG Detail

TsarseRT da/Advisory Bank

Bank Of Baroda

required (Months).

SIS ufaeia (% )/ePBG Percentage(%) 5.00
SUrsh fr 3marges 3afd (AE) /Duration of ePBG 27
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(a). ST P Al &F IFFAR STHAL FT & FTd 195X Bl FaTUd IR & fow 9z & @Y du Fafiad grards uedd e & TAwas
BT & AT hadt a3t &b fow o A1 ATt & ToIT HaTl YaTdr SUAST | P & UI & | SAARAT Pl 37 Afd &b arak &
T @M I3 &1/EMD EXEMPTION: The bidder seeking EMD exemption, must submit the valid supporting document
for the relevant category as per GeM GTC with the bid. Under MSE category, only manufacturers for goods and
Service Providers for Services are eligible for exemption from EMD. Traders are excluded from the purview of this
Policy.

(b).3uasr AR TUTE STATAd T, e TE I eIl &, anameff & uey 3 il arfgw| / EMD & Performance security should be
in favour of Beneficiary, wherever it is applicable.

arandt /Beneficiary :

Assistant Registrar

Income Tax Appellate Tribunal, 3rd and 4th Floor, Pratishtha Bhavan, New Marine Lines, 101, M.K. Marg,
Mumbai-400020

(Ddo Assistant Registrar, Itat)

arelt fasrsar onay A& fRar ar1/Bid splitting not applied.

THANEINS 3arel=/MIl Compliance

TANATSHTS JHurer/MIl Compliance Yes

1. If the bidder is a Micro or Small Enterprise as per latest orders issued by Ministry of MSME, the bidder shall be
relaxed from the eligibility criteria of "Experience Criteria" as defined above subject to meeting of quality and
technical specifications. The bidder seeking Relaxation from Experience Criteria, shall upload the supporting
documents to prove his eligibility for Relaxation.

2. If the bidder is a Micro or Small Enterprise (MSE) as per latest orders issued by Ministry of MSME, the bidder
shall be relaxed from the eligibility criteria of "Bidder Turnover" as defined above subject to meeting of quality
and technical specifications. If the bidder itself is MSE OEM of the offered products, it would be relaxed from the
"OEM Average Turnover" criteria also subject to meeting of quality and technical specifications. The bidder
seeking Relaxation from Turnover, shall upload the supporting documents to prove his eligibility for Relaxation.
3. If the bidder is a DPIIT registered Startup, the bidder shall be relaxed from the the eligibility criteria of
"Experience Criteria" as defined above subject to their meeting of quality and technical specifications. The bidder
seeking Relaxation from Experience Criteria, shall upload the supporting documents to prove his eligibility for
Relaxation.

4. If the bidder is a DPIIT registered Startup, the bidder shall be relaxed from the the eligibility criteria of "Bidder
Turnover" as defined above subject to their meeting of quality and technical specifications. If the bidder is DPIIT
Registered OEM of the offered products, it would be relaxed from the "OEM Average Turnover" criteria also
subject to meeting of quality and technical specifications. The bidder seeking Relaxation from Turnover shall
upload the supporting documents to prove his eligibility for Relaxation.

5. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of constitution shall be taken into account for this criteria.

6. Years of Past Experience required: The bidder must have experience for number of years as indicated above in
bid document (ending month of March prior to the bid opening) of providing similar type of services to any
Central / State Govt Organization / PSU. Copies of relevant contracts / orders to be uploaded along with bid in
support of having provided services during each of the Financial year.

7. Estimated Bid Value indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and
based on competitive prices received in Bid / RA process.

8. Past Experience of Similar Services: The bidder must have successfully executed/completed similar Services
over the last three years i.e. the current financial year and the last three financial years(ending month of March
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prior to the bid opening): -

1. Three similar completed services costing not less than the amount equal to 40% (forty percent) of the
estimated cost; or

2. Two similar completed services costing not less than the amount equal to 50% (fifty percent) of the estimated
cost; or

3. One similar completed service costing not less than the amount equal to 80% (eighty percent) of the estimated
cost.

If the buyer has mentioned MSE purchase preference in ATC then service provider is required to upload
necessary documents for MSE purchase preference for verification by the buyer during evaluation.

Tald # 3Ueis fhu S fY 3maeawar /Excel Upload Required :

Supply Toner And Drum - 1777115297.xlIsx

31fafs deaar /3mavas 3a/Additional Qualification/Data Required

Please provide list of spares/parts/replacement for AMC servicesi1777114613.pdf

Scope of Work:1777114712.pdf

Special Terms and Conditions/Penalty/Payment Terms pertaining to the Bid/Contract:1777116807.pdf

Financial Breakup Required:1777116964.pdf

Product/Equipment Details:1777116984.pdf

Customized AMC/CMC For Pre-owned Products - Compatible Toner Drum; Lapcare;
Annual Maintenance Contract (AMC); Suplly Toner Drun On Demand; No ( 2430))

deeiid fARPAT /Technical Specifications

fRo1/ Specification A/ Values
$NR / Core
Product category Compatible Toner Drum
Product Brand Lapcare
Type of service Annual Maintenance Contract (AMC)
Preventive Maintenance Frequency suplly Toner Drun on demand
Manpower Required No
Us3iie /Addon(s)

Y IR HRcEMEAH) g Rad yaR GMRHATH)/Input Tax Credit(ITC) and Reverse Charge(RCM) Details

SitEd W $aqe T $f3e /ITC on GST SheEd 3uet a hfee /ITC on GST Cess

NA NA

31aR® NI c&ards /Additional Specification Documents

RN /Ruiféar 31AaE /Consignees/Reporting Officer and Quantity
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https://bidplus.gem.gov.in/resources/upload_nas/AprQ226/bidding/excel/bid-9259438/1777115297.xlsx
https://bidplus.gem.gov.in/resources/upload_nas/AprQ226/bidding/biddoc/bid-9259438/1777114613.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ226/bidding/biddoc/bid-9259438/1777114712.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ226/bidding/biddoc/bid-9259438/1777116807.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ226/bidding/biddoc/bid-9259438/1777116964.pdf
https://bidplus.gem.gov.in/resources/upload_nas/AprQ226/bidding/biddoc/bid-9259438/1777116984.pdf

. w¥fuctt/ Reiféar FEA BT | yeads e
PHISN | et /consignee er/Address / Quantity of /Additional
. . product/ Requirement
Reporting/Officer equipment 4
400020,INCOME TAX o Number of months
APPELLATE TRIBUNAL, OLD within the contract
. Pravin Vasudev CENTRAL GOVT. OFFICES 5430 period for which
Padave BUILDING, 4TH FLOOR, 101, d 1¢ \
MAHARSHI KARVE MARG, e required
MUMBAI '

¥ar gru S a1 Rz & v of/Buyer Added Bid Specific Terms and Conditions

1.

Generic

OPTION CLAUSE: The buyer can increase or decrease the contract quantity or contract duration up to 25
percent at the time of issue of the contract. However, once the contract is issued, contract quantity or
contract duration can only be increased up to 25 percent. Bidders are bound to accept the revised
quantity or duration

Forms of EMD and PBG

Bidders can also submit the EMD with Account Payee Demand Draft in favour of

DDO Assistant Registrar, ITAT

payable at

Mumbai

Bidder has to upload scanned copy / proof of the DD along with bid and has to ensure delivery of hardcopy
to the Buyer within 5 days of Bid End date / Bid Opening date.

Service & Support

AVAILABILITY OF OFFICE OF SERVICE PROVIDER: An office of the Service Provider must be located in the
state of Consignee. DOCUMENTARY EVIDENCE TO BE SUBMITTED.

Buyer Added Bid Specific ATC

Buyer uploaded ATC document Click here to view the file.

Buyer Added Bid Specific ATC

Buyer Added text based ATC clauses
Scope

(i) Income Tax Appellate Tribunal, Mumbai, invites online bids for Compatible of Toner Cartridge and Dru
m on Rate Contract Basis for a period of Two year, extendable further at the discretion of the ITAT. The esti
mated monthly consumption of Compatible of Printer Cartridge is approximately Rs.55,000 - 65,000/-.

(ii) The requirements of ITAT, Mumbai, for Compatible of toner cartridge and Drum will b
e notified to the successful bidder over phone/website (www.itat.gov.in)

(iii) The Compatible Toner/Cartridges and Drum shall be done by successful bidder at ITA
T, Mumbai and supplied with in same day. The bidder shall install the Compatible Ton
er/Cartridges Toner, Drum, Blade, wiper, magnet & chip in the specified printers.
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https://fulfilment.gem.gov.in/contract/slafds?fileDownloadPath=SLA_UPLOAD_PATH/2026/Apr/GEM_2026_B_7477211/CLM0010/scopwork_d09a454b-ed2b-485d-a6551777119348602_itcell.ho@itat.nic.in.docx
http://www.itat.gov.in/

(iv) The successful bidder must perform the service as per time schedule specified. Failure to supply and in
stall the Compatible Toner/Cartridges and Drum on or before the stipulated date will entail a penalty equal

to Rs.50/- per day per tonner and or cartridge. The penalty will be deducted from the payments to be rele
ased to a bidder and/or the security deposit as the case may be.

(v) Payment will be made on Monthly Basis, against actual work done. The items will have to be supplied
at ITAT, Mumbai No transportation charges will be provided for the same.

(vi) The successful bidder has to maintain record of Spares replaced or repair androner,
Drum, Blade, wiper, magnet & chip Compatible in each machine (along with machine seri
al number) with Signature of authorized person of User Department.

Specifications:

Particulars / Description

SERVICE OF PRINTER (ALL MODEL)

Monthly basis as per requirement of Compatible Toner/Cartridges 25 to 30

FOR ALL MODEL- Compatible -78A/278A, 88A/388A, 77/277A, TN2365, TNBO
21, TN2570XL

For All Model - DR-2365, DR-B021 and DR-2570XL

Compatible within 24 hours. As per the monthly requirement (i.e.78A/278A-16, 88A/38
8A-15, 77/277A-20, TN-2365-20, TNB021-5, TN2570XL-10)

Drum requirement as per intimation to Bidder after that supply.

(*The rate to be quoted shall be all inclusive, excluding GST)

Note: each and every document download and signed and stamp by the
seller is Compulsory.

EVALUATION OF BIDS

The bidder quoting the lowest total of all the items together will be successful bidder.

Service & Support

Dedicated /toll Free Telephone No. for Service Support : BIDDER/OEM must have Dedicated/toll Free
Telephone No. for Service Support.

Service & Support

Escalation Matrix For Service Support : Bidder/OEM must provide Escalation Matrix of Telephone Numbers
for Service Support.

Generic
Manufacturer Authorization:Wherever Authorised Distributors/service providers are submitting the

bid, Authorisation Form /Certificate with OEM/Original Service Provider details such as name, designation,
address, e-mail Id and Phone No. required to be furnished along with the bid
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9. Generic

OPTION CLAUSE: The buyer can increase or decrease the contract quantity or contract duration up to 50
percent at the time of issue of the contract. However, once the contract is issued, contract quantity or
contract duration can only be increased up to 50 percent. Bidders are bound to accept the revised
quantity or duration.

10. Forms of EMD and PBG

Successful Bidder can submit the Performance Security in the form of Fixed Deposit Receipt also (besides
PBG which is allowed as per GeM GTC). FDR should be made out or pledged in the name of

Assistant Registrar DDO ITAT, Mumbai

A/C (Name of the Seller). The bank should certify on it that the deposit can be withdrawn only on the
demand or with the sanction of the pledgee. For release of Security Deposit, the FDR will be released in
favour of bidder by the Buyer after making endorsement on the back of the FDR duly signed and stamped
along with covering letter. Successful Bidder has to upload scanned copy of the FDR document in place of
PBG and has to ensure delivery of hard copy of Original FDR to the Buyer within 15 days of award of
contract.

11. Past Project Experience

Proof for Past Experience and Project Experience clause: For fulfilling the experience criteria any
one of the following documents may be considered as valid proof for meeting the experience criteria:a.
Contract copy along with Invoice(s) with self-certification by the bidder that service/supplies against the
invoices have been executed.b. Execution certificate by client with contract value.c. Any other document
in support of contract execution like Third Party Inspection release note, etc.Proof for Past Experience and
Project Experience clause: For fulfilling the experience criteria any one of the following documents may be
considered as valid proof for meeting the experience criteria:a. Contract copy along with Invoice(s) with
self-certification by the bidder that service/supplies against the invoices have been executed.b. Execution
certificate by client with contract value.c. Any other document in support of contract execution like Third
Party Inspection release note, etc.

o/ Disclaimer

The Additional Terms and Conditions (ATC) have been incorporated by the Buyer after approval of their
Competent Authority. The Buyer ,is solely responsible for the impact of these clauses on the bidding process, its
outcome, and consequences thereof including any restriction arising in the bidding process due to these ATCs
and including the modification of technical specifications and / or terms and conditions governing the bid.All
representations / grievances pertaining to the ATC clauses shall be raised with the buyer organization directly
and not with GeM.If any of the clause(s) is/are incorporated by the Buyer regarding the following, the bid &
resultant contract shall be treated as null & void. Further, GeM reserves the right, at its sole discretion, to cancel
the bid forthwith, without issuance of any prior notice or intimation :-

1. Publishing Custom / BOQ bids for items for which regular GeM categories are available (unless such
Custom / BOQ item is bunched with the major regular product Category Item).

2. Mandating procurement of / from specific Brand / Make / Model / Manufacturer / Dealer except in case of
Single Bid / Proprietary Article Certificate (PAC) Buying.

3. Inclusion of disqualification criteria related to suspension of seller / service provider, where such

suspension period has already expired.

Mandating submission of documents in physical form as a pre-requisite to qualify bidders.

Publishing bids on GeM for procurement of works.

Procurement of Goods by creating a Service bid on GeM & vice-versa.

Seeking sample with bid or approval of samples during bid evaluation process. However, trial / sample, as
the case may be, shall be permitted in cases where trial / sample are allowed as per approved and
published procurement policy of the Buyers’ controlling Ministry / Department / State / Public Sector
Enterprises Headquarters. If there is any violation of trial / sample clause with regard to approved policy
of the Buyers’ Ministry / Department / State / Public Sector Enterprises Headquarters, then this is to be
determined and redressed by the concerned Buyer Organisation only.

Nou s

8. Seeking experience from specific organization / department / institute only or from foreign / export
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experience.
9. Creating bid for items from incorrect categories.
10. Reference of conditions published on any external site or reference to external documents/clauses.
11. Asking for any Tender fee / Bid Participation fee, as the case may be.

12. Buyer added ATC Clauses which are in contravention of clauses defined in bid detail section, including
specifications, EMD Detail, ePBG Detail and MIl and MSE Purchase Preference sections of the bid, unless
otherwise allowed by the applicable GeM GTC.

13. Any ATC clause in contravention with GeM GTC Clause 4 (xiii) (h) will be invalid. In case of multiple L1
bidders against a service bid, the buyer shall place the Contract by selection of a bidder amongst the L-1
bidders through a Random Algorithm executed by GeM system.

14. In a category based bid, adding additional items, through buyer added, additional scope of work/
additional terms and conditions/or any other document. If buyer needs more items along with the main
item, the same must be added through bunching category based items or by bunching custom catalogues
or bunching a BoQ with the main category based item, the same must not be done through ATC or Scope
of Work.

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller. Buyer is duty bound to reply to all such
representations and would not be allowed to open bids if he fails to reply to such representations.

All GeM Sellers/Service Providers shall ensure full compliance with all applicable labour laws,
including the provisions, rules, schemes and guidelines under the four Labour Codes i.e. the Code
on Wages, 2019; the Industrial Relations Code, 2020; the Occupational Safety, Health and Working
Conditions Code, 2020; and the Code on Social Security, 2020 as and when notified and brought into
force by the Government of India.

For all provisions of the Labour Codes that are pending operationalisation through rules, schemes or
notifications, the corresponding provisions of the pre-existing labour enactments (such as The
Minimum Wages Act, 1948, The Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The
Equal Remuneration Act, 1976, The Payment of Gratuity Act, 1972, etc. and relevant State Rules)
shall continue to remain applicable.

The Seller/ Service Providers shall, therefore, be responsible for ensuring compliance under:

e All notified and enforceable provisions of the new Labour Codes as mentioned hereinabove;
and
e All operative provisions of the erstwhile Labour Laws until their complete substitution.

All obligations relating to wages, social security, safety, working conditions, industrial relations etc.
and any other statutory requirements shall be strictly met by the Seller/ Service Provider. Any non-
compliance shall constitute a breach of the contract and shall entitle the Buyer to take appropriate
action in accordance with the contract and applicable law.

This Bid is governed by the General Terms and Conditions, conditions stipulated in Bid and Service
Level Agreement specific to the Service, as the case may be, as provided in the Marketplace.

However, in case of Service, if any condition specified in General Terms and Conditions is
contradicted by the conditions stipulated in Service Level Agreement specific to said Service, then it
will over-ride the conditions in the General Terms and Conditions.

This Bid is governed by the Tmam=g @z 3R erd/General Terms and Conditions, conditions stipulated in Bid and
Service Level Agreement specific to this Service as provided in the Marketplace. However in case if any condition
specified in @raA=a f&=e7 3R aci/General Terms and Conditions is contradicted by the conditions stipulated in
Service Level Agreement, then it will over ride the conditions in the General Terms and Conditions.

SIH A WA AT & TS 26 & T H AT & WY A T AN aR arel g7 & [ § wiig W ufdey & g9y &
HIT & YT H{H ol TS I drel o & s o =X 50 @A & [z ¢ & fow it o3 gom 59 a8 ©@3 & aren
qeTA WY & wH Uohgpd allfds & oo o §AT s &l g8 Fgurelad Bl alm 3R IS o ared avwon fR S
T FHD AWl o Pl W AT Bl dehlel AT ¥l AR FIfed b AN M T Fel HILars o 3TAT 29T lin terms
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https://admin.gem.gov.in/apis/v1/gtc/pdfByDate/?date=20260425
https://bidplus.gem.gov.in/bidding/bid/bidsla/85737192075844

of GeM GTC clause 26 regarding Restrictions on procurement from a bidder of a country which shares a land border with India, any bidder from a country which shares a
land border with India will be eligible to bid in this tender only if the bidder is registered with the Competent Authority. While participating in bid, Bidder has to undertake
compliance of this and any false declaration and non-compliance of this would be a ground for immediate termination of the contract and further legal action in
accordance with the laws.

---g=arg/Thank You---
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Government of India

Ministry of Law & Justice
Department of Legal Affairs
INCOME TAX APPELLATE TRIBUNAL
3" & 4™ Floors, Pratishtha Bhawan, 1017,

Maharshi Karve Marg, Mumbai-400020
Ph: 022-22033849 E-Mail: itcell. ho@itat.nic.in

TENDER DOCUMENT
For supply of Compatible of Toner and Drum for FY 2026-27.

Tender No.03/ITCELL(CT)/AT/2026-27




{NCOME TAX APPELLATE TRIBUNAL, MUMBAI
39 & 4" Floor, Pratishtha Bhavan (Old CGO Building)
101, M.K. Road, Mumbai 400020.

E-TENDER NOTICE

Tender notice no.01-ITCell{CT)/2026-27 Dated:-20.04.2026

TENDER for Compatible of Toner and Drum for Year 2026-27 8 2027-28.

E-tenders are invited online by the 0/0 Registrar, income Tax Appellate Tribunal,
39 & 4" Floor, Pratishtha Bhavan, 101, M.K. Road, Mumbai — 400020 in two bid system
(i.e. Part-I: Technical Bid and Part il: Financial Bid} for Compatible of Toner and Drum for
the Year 2026-27 and 2027-28. '

The detailed tender document can be downloaded from the
website www.itat.gov.in & filled up from 24.04.2026 to 12.05.2026 {upto1.00 PM)

1. important dates for the tender are as follows: -

Start Date & Time of Bid Preparation & Submission [ | 24.04.2026 15:00 hours

No Fee. Tender Document can be
downloaded from the official website
| | of Income Tax Appellate Tribunal

Last Date & Time for E-Tender Fees & | (httpy//itat.nic.in) free of cost

24.04.2026 15:00 hours
EM D _ d e p o s i t
Closing Date & Time of Bid Preparation & : 12.05.2024 . 13:00 h?“rs
S_w b m_ i s s i o n
Technical Bid opening : 112.05.2026 1500 hours
Opening date of Financial Bid Will be
Date and time of Opening financial Bids " intimated later on after evaluation of
Technical Bid
Email address for communication for any i ltcell.ho@itat.nic.in

Queries / clarifications.

2. The Bidder must be registered in e-procurement portal (www.gem.gov.in)
and obtain valid class Il Digital Signature Certificate (DSC) as per information

Technology (IT) Act,2000.
3. The Bidder is responsible for checking the e-procurement portal on regular basis for
notification/amendments to the tender (if any).

Proposal docurnents without tender fee will be refected,

Sd/-
Assistant Registrar
Income Tax Appellate Tribunal,
Mumbai. }



NTRODUCTION
ITAT is a quasi-judicial institution set up in January, 1941 and specializes in dealing with appeals
under the Direct Taxes Acts. The orders passed by the ITAT are final, an appeal lies to the High
Court only if a substantial question of law arises for determination.

Starting in 1941 with six Members constituting three Benches - one each at Delhi, Kolkata
(Calcutta) and Mumbai (Bombay), the numbers of Benches have progressively increased and
presently ITAT has 63 Benches at 27 different stations covering almost all the cities having a seat
of the High Court.

IMPORTANT INFORMATION

Tender Inviting Authority, Assistant Registrar, Income Tax Appellate Tribunal,

Designation and Address 3" Flogr, Pratishtha Bhavan, 101, M.K. Road, Mumbai-
00020 Tel. No, 022-22014528 / 22033849

Name of Work E-TENDER for Compatible of Toner and Drum for Year

2026-27 and 2027-28. |
Tender reference e ]

Tender document & notice are avallable at

Publication of Tender document

. . www.gem.gov,in tat.gov. .04, |

,and Tender Notice on Website www.gem.gov.in / www.itat.gov.in from 24.04.2026 by i
15:00 pm ‘

ender documerit availability for 24.04.2026 by 15:00 pm onwards |

The Earnest Money Deposit (EMD) fee of Rs.10,000/-
(Rupees Ten Thousand Only) can be deposited in form |
Cost of Bidding of DD only. The bidder will submit the fees online |
rthrough net banking (RTGS/NEFT) on or before the last |

hate and time of Tender Fees submission. |

Queries/clarifications / suggestions JMay be send in writing through e-mails at below |
related to tender document. mentioned e-mail IDs itcell.ho@itat.nic.in latest by I
|

|

|

12.05.2026 till 3:00 pm
Note: No queries/clarification will be entertained after
[11.05.2026.at 1:00 pm

)Ema|| address for communication

or any queries/clarifications I ltcell.ho@itat.nic.in '

Last date & time for submission of J 12.05.2026 till 01:00 pm (
Tender il i

i i i |

Date a.nd Tlime of Opening of 12.05.2026at 03:00 pm |
echnical Bids !

Date and time of Opening . .

Commercial/ financial Bids !LW'“ be intimated later on

Validity of e-bids {90 days from the date of opening of e-bids

V.a“d.‘ty ?f price bid after . 424 months from date of award of work order
finalization of successful bidder ‘}
1. Eligibility Criteria: Refer to Tender Document.
2. Two Bid system i.e. Stage - 1 Prequalification cum Technical Bid:
Stage 2 Financial Bids.
Final decision will be as per the description of Technical & Financial evaluation.

i

|
—
|
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Procedures for submitting Tenders

Under this process, the Technical online bid Application as well as online Price Bid shall

be invited online at single stage i.e. Technical & Financial Bid. Eligibility and qualification of the
Applicant will be first examined based on the details submitted online under first cover
(Technical Bids) with respect to eligibility and qualification criteria prescribed in this Tender
document. The Price Bid under the second cover shall be opened for only those applicants who
are Technical Bids Applications are responsive to eligibility and qualifications
requirements as per Tender document.

2.

10.

The Bidders shall have to submit their Bids online in Electronic Format with Digital
Signatures. For participation in the e-tendering process, the Bidders need to register
themselves on www.gem.gov.in_ & for registration, they will be provided with a user
ID and a system generated password enabling them to submit their Bids online using
Digital System Certificates (DSC).

Tenders without digital signatures will not be accepted by the Electronic Tendering System.
No Tender will be accepted in physical form and in case, it has been submitted in the
physical form, it shali be rejected straightway. The interested bidders have to submit the
tenders through e-procurement portal as per required packet/cover contents, upto the
last date and time of submission of e-tender i.2.12.05.2026 till 1:00 p.m.

Bids will be opened online as per time schedule mentioned above.

Income Tax Appellate Tribunal, Mumbai will not be responsible for any delay in online
submission of the Bids due to any reason whatsoever.

The conditional bids shall not be considered and may be out rightly rejected in very
first instance. The Bidders are required to upload self-attested & scanned copies of the
relevant documents required as per Terms & Conditions, failing which their bids
may be out-rightly rejected and will not be considered.

The Financial Bid through e-tendering of only those bidders shall be
opened who will qualify in the technical bid. '

Technical bid should be in the format given in (Annexure-1), duly
filling in all required details and duly signed & stamped by the bidder/his

authorized signatory on each page.
Financiat bid should be in the format given in (Form F-i), duly filling

in all required details and duly signed & Stamped by the bidder/his authorized signatory.

All the requisite documents must be attached with the Technical bid duly signed &
stamped by authorized Signatory.



Evaluation of Technical bids:

Tachnical Evaluation

The Income Tax Appellate Tribunal, Mumbai may incorporate any changes in the
REP based on acceptable suggestions received from the Vendors. The decision of the
ITAT, Mumbai regarding acceptability of any suggestion shall be final in this regard and
shall not be called upon to question under any circumstances. The prospective bidders
shall submit their queries/questions in writing through e-mail on jtcell.ho@itat.nic.in to
reach ITAT Office on or before 12.05.2026 up to 3:00 pm. No queries/clarifications will
be entertained after 11.05.2026. The responses will be conveyed to all the prospective
bidders through ITAT's official website posting by way of information regarding
amendments / clarifications at ITAT, Mumbai website https/www.itat.gov.in and no
participant would be intimated individually about the response of the ITAT Mumbai.

The eligibility criteria will be first evaluated as defined in Request for Proposal
(REP) for each bidder. Detailed technical evaluation will be taken up in respect of only
those bidders, who meet with the prescribed eligibility criteria. Scrutiny of the tender
dacument will be done by the Standing Audit Committee to determine whether the
documents have been properly signed, Tender Fees paid and all relevant papers
submitted. Tenders not conforming to such requirements will be prima facie rejected.

i




General Terms and Conditions

1. Bids shall remain valid for 90 days after the date of opening of e-
Bids prescribed by the ITAT, Mumbai. An e-Bid with validity of a shorter
period than specified shall be rejected by the ITAT, Mumbai as non-
responsive,

2. At any time prior to the date of submission of bid, ITAT, Mumbai may for
any reason, whether at its own initiative or in response to a clarification
sought/requested by a prospective bidder, modify the bidding
documents by an amendment. All prospective bidders who have
received the bidding document will be notified of the amendment in
writing/through email/website and same will be binding on them. In order
to allow reasonable time, for taking the amendment into account,
ITAT, Mumbai may at its discretion, extend the date and time for submission of
bids.

3. ITAT, Mumbai reserves the right to cancel this invitation and / or invite fresh
Proposals with or without amendments to this invitation, without liability
or any obligation for such invitation and without assigning any reason.

k
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Data Sheet: Key Events and Dates

DOCUMENT SHEET
S. No/Particulars Date & Time
1. |Tender Number 03-ITCell (TRD)/2026-27
2. |Online Sale of Bid Document 24.04.2026 15:00 am
3. |Clarification & Corrigendum 11.05.2026 till 1:00 pm
1 Last date of online _—
4, submission of bid 12.05.2026 till 1:00 pm
Date and time for opening _
5. of technical bids 12.05.2026 at  3:00 pm
6. Dat_e anq t'm? for.openmg Will be intimated later on
of financial/price bids
Office address, Venue for Assistant Registrar
Bid Submission/ Manual O/o Registrar, Income Tax Appellate
7. |Documents Tribunal, 3" Floor, Pratishtha Bhavan,
101, M.K. Marg, Mumbai - 400020
S Phone Number: 022-22014528 ]
8. Earnest Money Deposit INR 10,000/-(INR Rs. Ten Thousand Only)
On the basis of Financial Evaluation
9. Method of Selection (L-1 Bidder) i.e. Least Cost Selection
Method.
Bidders are advised to visit websites https://www.itat.gov.in/

https://www.gem.gov.in on regular basis for any updates /corrigendum
/addendum/amendment etc. issued by Income Tax Appellate Tribunal,
Mumbai related to this TENDER DOCUMENT.

In case a State Holiday is declared on any day / dates as specified above,
the event shall be held on the next working day at same place, time and
venue. No separate communication will be made separately in this regard

by ITAT Mumbai. ()}



“Contact Person's Address for correspondence
Assistant Registrar (ITCELL)
0/0 Registrar,
Income Tax Appellate Tribunal,
3" Floor, Pratishtha Bhavan (Old CGO Building),

101 M.K. Road, Mumbai — 400020,
Maharshatra

Website: http://www.itat.gov.in
E-Mail: itcell. ho@itat.nic.in, Phone: 022-22014528.
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Definitions
The definitions of various terms that have been used as part of this RFP are as follows:

“Contract / Agreement/ Contract Agreement” means the Agreement to be signed
between the successful bidder and ITAT, Mumbai including all attachments,
appendices, all documents incorporated by reference thereof together with any
subsequent modifications, the RFP, the bid offer, the acceptance and all related
correspondences, clarifications, presentations etc.

ii. "Authorized Representative! Competent Authority” shall mean any person
authorized by either of the parties i.e. Bidder and ITAT, Mumbai.

ili. "Bidder/ Agency/ Service Provider/Vendor" means any firm in city offering the
solution(s), service(s) and /or materiais as required in the RFP. The words Bidder/
Agency/ Service Provider! Vendor shall be synonymous with parties bidding for this
RFP, and when used after award of the Contract shall mean the successful party
with whom ITAT, Mumbai signs the agreement for rendering of services for
implementation of this project.

iv. "Party” means ITAT, Mumbai or Bidder individually and "Parties" mean ITAT,
Mumbai and Bidder, collectively.

v. "Client" means Income Tax Appellate Tribunal, Mumbai.

. "Proposal/ Bid" means Commercial bids submitted for this project against this
RFP.

v

vii. "Request for Proposal (RFP)" means this document and its annexure and any other
documents provided along with this RFP or issued during the course of the selection of
bidder, seeking a set of solution(s), services(s), materials and/or any combination

of them.

viii. "Default Notice" shall mean the written notice of Default of the Agreement issued
by one Party to the other in terms hereof.

ix. "Law" shall mean any Act, notification, bye law, rules and regulations,
directive, ordinance, order or instruction having the force of law enacted or issued
by the State Government or regulatory authority or political subdivision of
government agency. '

X. "101" means Letter of Intent, which shall constitute the intention of ITAT,
Mumbai Department to place the Purchase/Work Order with the successful bidder,

xi., "Termination Notice"” means the written notice of termination of the
Agreement issued by one Party to the other in terms hereof. ‘



1.1 Bid Documents

The REP document can be downloaded by the bidder from start date for issue of
REP from [TAT Mumbai website https://www.itat.gov.in or e-tendering website

https://etenders.gem.gov.in
1.2 General Eligibility Criteria for Bidders

This invitation for bids is open to all bidders in city who are full fill the criteria as
specified under this REP. Formation of consortium for this project in all the
respective stages is not allowed. Bidder would be completely responsible to
[TAT, Mumbai.

1.3 Bidder Inquiries and Department Responses

All queries related to this REP must be directed in writing exclusively to the contact
person notified by Income Tax Appellate Tribunal, Mumbai. The mode of

delivering written queries to the aforementioned contact person would be on
bidder's letter head through email or in hardcopy.

The bidders shall send their queries at the following emaii address
itcell.Lho@itat.nic.in in Income Tax Appellate Tribunal, Mumbai will endeavor to

provide a timely response to all received queries and would provide information to
the extent it is currently available to the best of the knowledge. The responses to

queries will also be posted at the following websites www.itat.gov.in.

The last date for receiving queries in writing shall not be later than 2
working (two) days 48 hours.
1.4 Supplemental Information to the RFP

If Income Tax Appellate Tribunal, Mumbai, deems it appropriate to revise any part
of this REP or to issue additional information to clarify any section of this REP, it

may issue supplements / amendments / addendums / corrigendum etc. to REP.

All such supplements/amendments /addendums/corrigendum etc. shall be uploaded
on Income Tax Appellate Tribunal Department's website https://www.itat.gov.in.

All such supplements/amendments / Addendums /corrigendum etc., along with this
tender document shall be a part of the REP and the bidders shall submit their bids

accordingly. No individual letters/mail will be sent to any bidder for any
clarifications/ amendments/addendums/corrigendum etc.
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1.5 Proposal Preparation Costs

The bidder will be responsible for all costs incurred in connection with the
participation in this process, including, but maximum floor price limited to Rs. 1650/
plus (Taxes) costs incurred in conduct of informative and other diligence activities,
participation in meetings/ discussions/ presentations, preparation of bid, providing
any additional information required by ITAT, Department, Mumbai to facilitate the
evaluation process, and all such activities related to the RFP process, This RFP
does not bind ITAT, Department to award a contract or to engage in
negotiations. Further, no reimbursable cost may be incurred in anticipation of

award.

1.5.1 PAYMENT OF TENDER DOCUMENT FEE AND EMD

Sr. No. Item Amount (in Rs.) Reference

1 Bid / Tender | No fee The payment for Tender Document fee NIL
processing
fee

2 EMD (as per | Nil (10,000/-) | The payment for Earnest Money
Bid /RA on Deposit Fee Rs.10,000/- (Rupees Ten
GeM) Thousand Only) (refundable) can be

deposited in of DD only. The bidder
will submit the fees online through
net banking (RTGS/NEFT) on or
before the last date and time of
Tender Fees submission.

1.5.2 The Bidders can submit thei} tender documents (Online) as per the dates
mentioned in the Key Events & Dates.

1.5.3 The bidders have to complete "Submission of bids/ Bid Preparation &
submission stage’ (Bidder Stage)" stage on scheduled time as mentioned in
the Key Events & Dates. If any bidder failed to complete his/her aforesaid stage in the

stipulated online time schedule for this stage, his/her bid status will be considered as
'bids not submitted'.

1.5.4 Bidder must confirm & check his/her bid status after completion of his/her all
activities for e-bidding.

1.5.5 Bidder can rework on his/her bids even after completion of 'Bid Preparation &
submission stage’ (Bidder Stage), subject to the condition that the work must

take place during the stipulated time frame of the Bidder Stage.

ki



1.6 Income Tax Appellate Tribunal, Mumbai Department’s Right to Terminate

the Process

Income Tax Appellate Tribunal, Department, Mumbai may terminate the
bidding process at any time without assigning any reason whatsoever. ITAT,
Department, Mumbai makes no commitments, express or implied, that this process
will result in a business transaction with anyone.

ii. This RFP does not constitute an offer by ITAT, Mumbai. ITAT Mumbai may

terminate any negotiations at any time without assigning any reason.

1.7 Earnest Money Deposit (EMD)

iit.

v,

Bidders shall submit, along with their Bids, Earnest Money Deposit (EMD) of Rs.
10,000/- (Rs. Ten Thousand only). As per GeM Rule with within limit is 5,00,000/- is
not required to submit the EMD. '

The bids of all bidders shall be valid for a period of 3 months after the last date of
submission of bids.

Bid without adequate EMD will be out rightly rejected without providing any
opportunity to the concern bidder.

ITAT, Department, Mumbai shall not be liable at any time for any interest,
margin money or other expenses incurred by a bidder in respect of the EMD.

1.8 Venue & Deadline for submission of bids

Proposals must be submitted online through e-tendering website only as per the
details/schedule mentioned in Data Sheet of this RFP. Hardcopy of
submitted Bid comprising of Commercial Bid sealed separately and inserted in an
envelope duly sealed and super-subscribed as Bid for "Compatible of Toner and
Drum for Income Tax Appellate Tribunal, Mumbai” by 1.00 PM on the last day
of submission of Bids.

. The Financial Bid is required to be uploaded on e-tender portal only. The Hard copy

of financial bid is not required to be send with Technical Bid. In case, any bidder
submit the Hard copy of Financial Bid along with Technical Bid and individually
to the O/o Assistant Registrar, ITAT, Mumbai the bid of said Firm will be rejected

and not be considered for Technical evaluation.

Last Date & Time of submission: As per the Data Sheet table.

iv. ITAT, Department, Mumbai may, at its discretion, extend the deadline for

submission of proposal in which case all rights and obligations of the
proposed project and the bidders will thereafter be subject to the deadline as
extended.

Bidders are strictly advised to refer the clause Instructions to Bidders on
Electronic Tendering System for detailed instructions in refer to submission of

bids. (F
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1.9 Late bids

Bids received after the due date and the specified time for any reason whatsoever,
shall automatically stand rejected.

1.10 General Guidelines for bid opening

Bids will have to be submitted online as indicated in the REP i.e. Technical
& Commercial bid only.

ii. Every page of the Bid Document needs to be clearly stamped & signed by
the authorized signatory of the bidder.

ii. After evaluation the Technical Bids, commercial bids of only those bidders,
who qualify in technical evaluation, will be opened.

iv. All the bids will be opened online in presence of the bidders or their
representatives, if present at the time of bid opening. However, if there is
no representative of the bidder, ITAT Mumbai may still go ahead and open
the bids.

1.1 Bid Opening

Total transparency will be observed while opening of bids. Assistant Registrar, ITAT
reserves the right at all times to postpone or cancel a scheduled Tender opening or
withdraw the tender due to any administrative reasons without assigning any
reason whatsoever. The venue for the online opening of bids is given below:

0/0 Registrar,

Income Tax Appellate Tribunal,
3 8 4 Floor, Pratishtha Bhavan,
101, M.K. Marg, Mumbai - 400020.

Maharashtra. (K)



2, Proposal for evaluation of Bids: Minimum Eligibility Criteria for prospective bidders:
Bidders should have following eligibility criteria for evaluation of bids as-

1. OFM AUTHORIZATION CERTIFICATE: Bidder must be any OFM or authorized Bidder from
OEM having authorization certificate from OFM (Bid Specific)

(a) Have minimum two (ii) years of experience of Toner and Drum to
Depts./Ministries of the Govt. of India/(PSU s/Autonomous Bodies)/ (a copy of
any two orders received from different Depts./Ministries/PSUs/Autonomous
bodies during last 2 years may be attached).

(b) Should have minimum one Office in city for rendering services i.e.
Compatible of Toner and Drum for the department.

(¢) Have not been blacklisted by the Depts./Ministries of the Govt. of
India/Public Sector Undertakings (PSUs)/. Declaration has to be given in the

prescribed format- (Annexure-1).

(d) Documents/Certificates: The Tendering firms/agencies are required to
submit the photocopies of following documents:

(i) Copy of GST/TI N Registration Certificates & PAN Card.
(il Copies of Income Tax Returns filed for last two (ii) financial years.

(i) Proof of experience in Compatible of Toner and Drum to Depts./
Ministries of the Govt, of India, Public Sector Undertakings {(PSU5) (A
copy of any two orders minimum of Rs.1,00,000/- received during last one
2 years has to be attached).

(ivv  Bid security declaration & Declaration regarding blacklisting or
otherwise. ('Annexure-l)



Pt

General Rules and Instructions to Prospective Bidders

1.

a,

ITAT indents to fix rate contract Compatible of Toner and Drum for a period of Two
year and extendable at the discretion of the Income Tax Appellate Tribunal, Mumbai.

There should be no overwriting/corrections/omissions in the tender documents; no column
should be left biank.

SECURITY DEPOSIT: The successful bidder has to furnish Security Deposit (non-

interest bearing) of Rs.10,000/-. If EMD is submitted, the same wil! be taken as Security
Deposit for the successful bidder. As per GeM Rule with within limit is 5,00,000/- is not
required to submit the EMD.

“The Security Deposit with the ITAT shall be returned after two months from the
successful completion of the period of contract/final work order & in case of any loss to
the Income Tax Appellate Tribunal due to non-compliance of the terms & condition as
agreed between the parties, the Security Deposit shall be liable to be forfeited straight
way and the bidder will be further liable for any other loss as decided by the Office”.

The tenders must use only the form issued by the ITAT to fill the rates.

Before submitting the tender, prospective bidders are requested to see the
requirements, examine carefully the conditions of contract, availability of materials /
labor / time factor etc.

The prospective bidder whose bid is accepted shall not be entitled to make any claim for
increase in the rates quoted and accepted.

The bidder shall maintain proper account of quantity /quality of materials.

The ITAT is not bound to accept the lowest tender and reserves the rights to reject any
or all the tenders without assigning any reasons therefore.

. Payment Terms: No advance will be provided.

The rate shall be alf inclusive, excluding GST, i.e. base rate only. Applicable GST will be paid

above base rate.

10. Statutory deductions /TDS will be levied as applicable.

11.1TAT has the right to reject the Compatible of Toner and Drum service and no claim/
explanation to be entertained /accepted if materials used are less than the specified or if
deviation is found.

12. The tender shall be valid for a period of Two Year from the date of approval of
contract.

14. Prospective Bidders shall quote their unconditional rate strictly as per the list of
items specified. Cutting/overwriting, if any, shall be counter-signed.

15. The successful bidder should supply the material in next day as per telephone order,
failing which liquidated damages would be levied.

16. The successful bidder should Compatible of Toner and Drum the toner in the

premises of their own arrangement ITAT is not given any place.



17.

18

Liquidated Damages for Delay: Rs. 50/- per day per tonner /cartridge.

. Defects Liability Period: The successful bidder shall make good any defects

observed and pointed out by ITAT within the defect liability period of 24 hours,

Scope

(i) Income Tax Appellate Tribunal, Mumbai, invites online bids for Compatible of Toner and
Drum on Rate Contract Basis for a period of Two Year, extendable further at the
discretion of the [TAT, The estimated monthly consumption of Compatible of Printer
Cartridge is approximately Rs.55,000 - 65,000/-.

(i) The requirements of ITAT, Mumbai, for Compatible of toner, cartridge and ribbon will be

notified to the successful bidder over phone/website (www.itat.gov.in)

(iii)The Compatible of Toner and Drum shall be done by successful bidder at ITAT, Mumbai and
supplied with in same day. The bidder shall install the Compatible of Toner and Drum ed
Toner, Drum, Blade, wiper, magnet & chip in the specified printers.

(iv)The successful bidder must perform the service as per time schedule specified. Failure
to supply and install the Compatible of Toner and Drum on or before the stipulated
date will entail a penalty equal to Rs.50/- per day per tonner and or cartridge. The penalty
will be deducted from the payments to be released to a bidder and/or the security
deposit as the case may be.

(v) Payment will be made on Monthly Basis, against actual work done. The items will have to
be supplied at ITAT, Mumbai No transportation charges will be provided for the same.

(vi)The successful bidder has to maintain record of Spares replaced or repair and Toner, Drum,
Blade, wiper, magnet & chip Compatible in each machine (along with machine serial
number) with Signature of authorized person of User Department,

Specifications;

S. No. Particulars / Description

SERVICE OF PRINTER (ALL MCDEL

TONER CARTRIDGE RECONDITICN (Replacement of Taner Powder, OPC Drum, Wiper Blade,
Dotter Blade, and if necessary, replacement of Magnetic Sleeve, PCR Roller & Chip)

FOR MODEL Toner HP 77A, 78A, HP BBA, Brother-2365, B021 and 2570

FOR MODEL DRUM Brother-2365, BO21 and 2570
Compatible Toner and Drum within 24 hours.

(*The rate to be quoted shall be all inclusive, excluding GST)

EVALUATION OF BIDS

The bidder quoting the [owest total of all the items together will be successful bidder.

K
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Annexure -| {General Information of the Bidders)

Name of the Applicant / Firm
{ Company

Registered Address:

Address for Communication:

Contact Information Office
Phone MNumber: Residence
Phone Number: Mobile
Number:
E-Mail:

Status of the Firm:

(Please tick appropriate box) E Company
O Partnership
O Proprietary Firm
Individual
Registration Details
Companies/ Firm
Registration Number & Date:
Sales Tax Registration No.:
Income Tax PAN, TIN:
GSTIN:
Others, if any:
Please confirm that you will
supply the items as per NHM
specifications, within Yes[] Nd]
the time period mentioned,
The bidder quoting the lowest
total of all the items together
will be successful bidder.,
Yes[] N
Please confirm your
acceptance,




If you are becoming LA, please
confirm that, you are willing for
refilling of toner cartridges for vEs O NO =
a duration of Two Years at the
same rate.

Please confirm your
acceptance,

Please confirm that you have
quoted your price only in Part B
(Price Bid) and not anywhere in
Part A (Technical Bid). YESCJ NO[

DECLARATION

All the information furnished by me / us here above is correct to the best of my
knowledge and belief.

| /we have no objection if enquiries are made about the work listed by me /us in the
accompanying sheets /Annexure.

| / We agree that the decision of ITAT, Mumbai in selection of contractors will be
final and binding to me /us.

| / We have read the instructions and | / we understand that if any false information
is detected at a later date the empanelment shall be cancelled at the discretion of

the Bank.




Declaration for Authenticity of Documents submitted

|, authorized representative of , hereby solemnly
undertake that all the requisite Forms / Declarations / Covering Letter / Annexure /
Documents submitted as part of Technical and Financial bids are in the same format as
given in the RFP and shall not include any conditional statements. Deviations (if any)
from the defined scope of proposed project are explicitly mentioned in this document.

In the event of any change /deviation from the factual information/declaration Income
Tax Appellate Tribunal, Mumbai, reserves the right to terminate the contract without
any compensation to the bidders.

Dated:
Signed & sealed: (Authorized representative of the firm)

Place:

\\\\\\\\




Declaration for Completeness of the Bidding Documents

l, , hereby solemnly affirm that the complete
requirements of the REP (and inter alia the SLAs) have been understood and has

been factored in the documents submitted as a part of proposal/bid for "Compatible
of Toner and Drum”,

| also confirm that the Firm/Company is not Blacklisted or Banned by any State /
central Government or any Government Institution in India. In the event of any
deviation from the factual information/ declaration Income Tax Appellate Tribunal,
Mumbai, reserves the right to terminate the contract without any compensation to the
bidder.

Dated:
Signed & sealed: (Authorized representative of the firm)

Place:



PRICE BID

(Form F-l)

Subject:- Compatible of Toner and Drum

S No.

Particulars- Description

Unit Rate

Service of Printer (all Model)

TONER AND DRUM COMPATIABLE

Toner Powder, OPC Drum, Wiper B/ade, Dotter
and if +-necessary, replacement of Magnetic
Roller & Chip) FOR MODEL

HP 77A Toner

HP 78A Toner

HP 88A Toner

Brother - TN 2365 (DCP-L2541DW) Toner

Brother — TN 2365 (DCP-L2540D) Toner

Brother - TN-B021 (DCP-B7535DW) Toner

Brother — TN-2570 (DCP-L2640DW) Toner

Brother - DR 2365 (DCP-L2541DW) DRUM

Brother — DR 2365 (DCP-L2540D) DRUM

Brother - DR-B021 (DCP-B7535DW) DRUM

Brother - DR-2570 (DCP-12640DW) DRUM

TOTAL AMOUNT (in figures)

Total Amountin Words

(The rate quoted above shall be all inclusive, excluding GST. GST will be

paid over and above the rate, as applicable).

Signature of the Bidder

2
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